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CP No. géﬂﬂjgf’
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CP No.3/2014

Parties are represented by their respective counsel. Sh. Shahid Kazmi, proxy
on behalf of Sh. O.P. Mishra, Advocate for the respondent. Sh. M.K. Bagri, OL for

the Central Government.

He seeks time to file reply. He also requests that a copy of petition to be
supplied to him. Hence, the petitioner counsel is instructed to provide a copy of the
petition to the Advocate Sh. Shahid Kazmi as well as to the learned OL. The OL is

instructed to file its reply/report on behalf of the Central Government in the present

matter.

In the light of the statutory change made in the Companies Act by virtue of

enactment of the I & B Code, 2016 came into effect.

Hence, the present matter be listed on 12" October, 2017.
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Dated:05.09.2017 Shri H.P. Chaturvedi, Member (Judicial)
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